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Manufacturing of arms by Ordnance fac-

tories for - civil - market

1630. SHRI SOM PAL: -
SHRIMATI MIRA DAS:

Will the Minister of DEFENCE be:
pleased to state:

(ay whether Governmeny are aware
that small arms meant for supply to the
civil market and being manufactured by,
the Ordnance factories are in short sup-
ply and that these are being; sold in
blackmarket at- more- than double the
official price; and

(b} if so, whether Governmen; would
consider increasing the production of such
arms to meet this shortage and eliminate
blackmarketing?

THE MINISTER OF DEFENCE
(SHRI SHARAD PAWAR): (a) Ordnan-
ce Factories’ capacity for manufacture of
small arms is, primarily, intended to catey
10 the requirements of the Defence Para-
military and Central/State Police Forces.
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Tae production for the civil sector s
only to the extent of spare capacity avai-
lable after meeting Services’ requirements.
The small arms ex-Ordnance Factories are
issued at the wholesale rate/retail prices
fixed by thg Ordnance Factory Board,
Specific complaints about  over-charging
by the auwthorised dealers of the Ordnan-
ce Factory Board have not been received.

(b) There is no proposal to augment
the capacity of Ordnance Factories to
meet the reuirements of the small arms
for the civil sector.

‘ Recovery from PCI Group of Industries

1631. SHRI ASHOK NATH VERMA:

SHRI DHULESHWAR
MEENA:

Will the PRIME MINISTER be plea-
sed to state:

(a) whether it is a fact tha; Government
called for data/information from PCI
Group of Industries regarding recovery
into DP'EA.

(b) if so, when the information was
called for; '

(¢) whether it Ais a fact that the com-
pany have not provxded the mformatxon
So far ’

(d) if so, what steps have been taken
so far to obtain the information;

(¢) wha; are the names of companies
owned by PCI Group; and

(f) what is the turn over of each com-
pany and what are the details of the com-
mon partners|directors?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHR1 CHINTA
MOHAN): (a) to (d) Based on the data
made available by the PCI M/s. Pharma-
ceutical and Chemicals Industries, Bom-
bay), the Company was asked by a Igtter
dated 19-5-84 to deposit a sum of Rs.
87.99 lakhs on account of difference in
the prices of Refampicin Bulk Drug, in
termg of Para 7(2) of DPCO, 1979. With
reference to subsequent representation of
the Company, it was asked to make avai-
Iable data including information about

(1 AUG.

1991 ] to Questions 150

opening and closing stocks, which has not
been madg available as yet. The Com-
pany has also been granted thg oppor-
tunity for personal hearing in May, 1991
and again in June, 1991, bu: there hag
been no response from it. The matler is
being pursued.

() and (f) The information is not
readily available but it will be collected
and laid on the Table of the House ag
soon as possible.

Price decontrol of Dextropropoxyphene

1632. CHOWDHURY RAM SEWAK:
Will the PRIME MINISTER be pleased
to state:

(a) whether it is a fact that the price
of Dextropropoxyphene drug was decon-
trolleq for five years;

(b) whether it is also a fact that the
period has already expired;

(¢) if so, what was the date upto w'mch
price decontrol was allowed;

(d) whether Government have fixed the
price of this drug;

(e) if so, when and what price has
been notified and if not, what are the
reasons for delay;

(f) whether it is also a fact that there
are other producers of this drug;

(g) if so, names thereof angd price fixed
for each; and

(h) what is the production of each unit
during the last three years, yearwise and -
what was the price fixed for each formula-
tion of each producers under DPCO
1979 and 19877

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS  (SHRI CHINTA
MOHAN): (a) to (c) Dextropropoxyphene
is a price controlleq drug undér DPCO,
1987 but in case of M|s. Wockhardt Ltd.,
this drmug and the formulations based
thereupon were exempted from  price
contro] till 25th April, 1990 on account
of indigenoyg research and development.



